I N THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON

A NO 1-5in CVIL APPEAL NO. 6739 of 2003

JAGLAL MVAHTO L. APPELLANT

JANAKDHARI MAHTO & ORS =~ ..... RESPONDENTS

ORDER

After having argued for sonme tine, M. Kunud Lata
Das, the |earned counsel seeks to wthdraw the

appl i cations. The applications are dismssed as

wi t hdr awn.

[ HARJI T SI NGH BEDI ]

[ CHANDRAMAULI KR. PRASAD]

NEW DELHI
APRI L 18, 2011.



